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[Mr Speaker]
of the Jo in t Committee on the Bill 
fu r th e r to fttftefcd the <&f£$ani& 
Act. i&&(L the, Securities Contracts 
(l^gyTaW n) Act,, 195$ and tyie 
Monopolies and Restrictive Trade 
Pfafctabes Act, 1BB9.”

The motion was adopted

I t  fits
MATTERS UNDER RULE 377

(j) INJUSTICE IN ACQUISITION OF 
Agricultural Lanos by Bhilai Steel 
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MR. SPEAKER: Shri Shyamnandan 
M ishra.

(Interruptions.)
MR. SPEAKER: O rder please. I

have called Shri Shyamnandan 
Mishra.

(Interruptions.)
( i i )  S e r i o u s  F o o d  S i t u a t i o n  i n  

Kerala

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I  have to bring to your
notice the extremely critical food 
situation in Kerala. Here 1 have got a 
sam ple of the food tha t is supplied 
They supply such a misreable quantity  
the people per head that even an in­
fan t cannot subsist on this. I t  is 
only a morsel of food. About 80 per­
sons including women and important 
public workers, AICC Members. PCC, 
DCC Members have come from Kerala 
and were proceeding to Parliam ent 
House to present a Memorandum to 
you and the Prim e M inister and the 
Chairm an of the other House. They 
have been arrested this morning, with 
Shri Mahavir Tyagi, who is the 
leader of our party  in the other House 
and one of the senior leaders in the 
country. Some urgent steps should  
be taken immediately to restore the 
cut in  ration in Kerala. They are 
getting reduced supply. I t has been 
reduced by flfty per cent, and the 
Centre is not meeting its obligation to 
the State. The situation would go 
out of hand and people would really  
face starvation. Many persons have 
died as a result of exhaustion I have 
got the sample. Can anybody say 
th a t th is is adequate? (Interruptions) 
I  request the Government to take 
im m ediate action in  the m atter.

l&afc ( SAKA)  M atters under Rule  186
377

SHRI DIN&N BHATTACHARYYA 
1 (^eram pore): Yesterday, I  wa;. try ­

ing to draw  your attention to a1 low 
me to  arise this i ia t tc r  about the 
acute food situation in K e n la  whore 
the trains have been stopped; students 
arc not going to schools. It is strange 
tha t when this is the situation there, 
no step is taken by the Centre at 
least to see tha t the minimum food 
requirem ent is sent from the Centre 
so that this situation m ight get chang­
ed.

The M inister for food and Agricul­
tu re  is here. He must make a state­
m ent On this. In Delhi many people 
have been arrested,
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SHRI SHYAMNANDAN MISHRA: 
The Food Minister is here. Why have 
the people who have come here in 
search of food from K erala been arres­
ted? (Interruptions).

MR. SPEAKER: I allowed Shri 
Mishra and even Shri Bhattacharyya. 
W hat do you w ant to  say, Mr. Limaye?

SHRI K. S. CHAVDA (Patan): This 
is not complete. Many people includ­
ing some women have ben arrested. 
So, the M inister m ust say something 
w ith regard to this. Even Shri Tya- 
giji has been arrested.

TOTST : tt̂ t ^  STT sffr
*T3T |  fa  W

?r$r C  c r f~ tf  t o w s

SHRI SHYAMNANDAN MISHRA: 
Why have they arrested  those who 
have come from K erala in search of 
food?

MR. SPEAKER: Would you like to 
m ake a statem ent now or later?


